213 Pupers Laid

MR. SPFAKFER :wTe 3 X arx
®«T ATty
No adjournment motion allewrd,

NoOTIFICATIONS UNDER DELHI POLICE
AcT. 1978 aND INDIAN ADMINISTRA-
TIVE SErvICE (TIXATION OF CADRE
STRENGTI) THIRTEENTH AMENDMENT
REGULATIONS, 19K,

THT MINISTLR OF STATE IN
THE AIINISTRY OF HOME
AFFAIRS AND DEPARTMENIS
OF PARLIANMIENIARY AFFAIRS
(SHRI P VENKATASUHBAIAH)Y,;
1 bep to lay on the Tuble 1=

(1) A copy cach of the following
Notfwations (Hmdie and Taglish
versions) under sub-section (2) of
section 148 of the Delhi Police Act.
1978 . —

(i) Notilication No. 2H38/Spl.
Cell  published in Delln
Gazette dated the  19th
Auvgust, 1981 making certain
amendment to the Regula-

tions fir licensin and
Controlling places of Public
Amuseincnt  {Other than

Cmemas) and performances
lfor Publiv Amusement, 1980

(i)} The Delhi Police (Promotion
and Confirmation) First

Amendment Rules. 1981,
puhlished 1n Notfication
No. F 10/31,81-H (P}

Estt. in Delhi Gazette dated
the 25th August, 1981, [Plac-
ed in Librarv sec No. LT-
2783/61).

(2) A copy of Notification No.
S. O 669(E) (Hindi and Enghsh
versions) published in Gazette of
India dated the 27th Augusi. 198)
empowering 'he Commissicner  of
Police to excrone und perform., in
relation o Dielht, the powers and
duties of the District Magisirate
under Section 411 of  the Code of

Crimipal Procadure, 1973 in respact
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af cisses under Section 107 of the
said Act, under section 7l of the
Delhi  Police Act. 1978, [Pleced jn
Library see No. LT-2784/81).

(3) A copy of the Ir-'uin Adminis-
trative Service Mivtbion of Cadre
Strergth) Thirteenth  Amendment
Regulutions, 1981 (Hindi and Loglish
versions} pubbsted in N/ tification
No. G. S. R. 779 in Guzette of India
dated the 22nd August, 1981, under
sub-section (2) of <ccticn 3 of the
All India Services Ac), 193],
VPlaced in Librory see No. L1-2755/
81}

Reviiw ON  “~nwal Rerort or
NATIONAL INSTETUTE OF PUBLIC INANCE
AND POLICY, New [2ELHI POR [950-31,
CenNTRAL EXCISF { NINITES NTH AMEND-
MENT) RULES, 1981 AND NOUIFICATION
UNDER CENTRAL bxcise Ruies, 1944,

THE DEPUTY MINISTER IN
THE MINISTRY F  FINANCL
(SHRI MAGANBHA! BAROT) : 1
heg to lay on the {uble j=—

(1) A copy ot the Aunual Report
{Hindi and Eagli-h versions) of the
National Institute of Public Finunce
and Policy, New Delht, for the year
1988-81 along with Audied Ac-
cou nts.

(Zr A stuemeni {(Hindi and
English versions) regarding Review
by the Government on the working
of the Insutute. [Placed in  Library
sce No. L1-2786/81]

(3) A copy of the Central Excise
{Nineteenth Amendment) Rules, 1951
{Hindi and English versions) publish-
ed in Notification No. G S R, 754
in Gazette of India dated the 15th
August, 198, under  sub-seetion (2)
of section 3K of the Centrend [ .xcines
and Salt Act, 1944, [Placed in Lih-
rary sce No. LI-2787/%1]

(4) A copy of Nethication No
G S.R. 499 (Ej (Hindi and Laog-
lish versions) published in Gazotte of



